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Dated Gan.tok, thc 31st March, 1977.
The following Act of the Sikkim Legislative Asserbly having received the =

of the Governor on the 28th day of Merch, 1977 is hereby published for

general inforration.

SIKKIM ACT NO.4 OF 1977
SIKKIM SALARIES AND ALLOWANCES ACT, 1977

AN
ACT
to provide for the salarics and allowances of the Ministers, the

speakor, the Deputy Speaker and Members of the Lepislztive
Assembly of the State of Sikkim.

Be it enacted by the Legislature of Sikkir in the Twenty-
cight Year of the Republic of India as follows:—, :

- Short title and
Comreoncercnt. 1. (1) This Act may be called the Sikkim Salaries and Allow-

ances Act, 1977.

(2) “The provisions of this -ict shall core into force at
once except the provisions of Section 3 which shall
core and shall always be deemed to have come into fo-
rce with effect fror the 1st day of April, 1976.

]
Definitions. 2 In this Act, unless there is anything revugnant in the

subject or context,

(a) 'Asserbly! means tho Legislative Asserbly of the State
of Sikkir. ; ‘

(b) 'Chief Minister', 'Minister', 'Minister of State' ard
'Deputy Minister' shall mean respectively the Chicf
Ministei, a Minister, a Minister of State or a Deputy
Minister of tho State of Sikkir,

(¢) 'Comrittee'! reans a Cormittec of the Asserbly and

inecludes a Comrittec appointed by the State Governrent.

(d) 'Deputy Speaker' means Deputy Speaker of the Asserbly.
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cct of fuel, upto such lirit as ray te prescrited, expenditurd
o Tainterance and repzirs of the venicles shall be borne by
-1e Government.
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therein, he shall be paid a conveyan s'l:'..'= ps =5 Ths rake
of four hundrcd rupees pur ronth and sizll in =23<itios ==
provided with =2 driver under the erpl c“,r'"'" of 5= Soverwers

Every merber shzkk te provided with a2 frze "\,.‘-::'","E;_?
first class pass for travelling by railwey froo ==f =

place in India for a distance of not exceedin: Fw= Te===
kiloretres in thz aggrepate in any finsncizl yozr =€ z"=c =
free non-transfierable pass for travelling within the SEsse =£
Sikkir bty any transport service vehicle ocwned, commslilss =

ranaged ty the Governrcent.

The Chief Minister, the Minister, the Minister of =t
the Deputy Minister, thc Speaker, the Deputy Speake:
rereoers skonz with their farlly shall be entitled to
redical =ztiendance and treatrent in any of the Gover':;*'_‘:
hospitzls of the State and also such other medical fzciZl:=-—
ties =2s sy be prescribed.

The Chief Minister, the Minister , the Minister.of State,
the Deputy "'..‘."‘euer, the Speaker, the Deputy Speaker

and the mertcrs shall be entitled to travelling
2llowznce while on tour on public business at such rates
and subject to such conditions as may be prescribed.

The State Goverrrent ray make rules for carrying out
the p urposes of this Act and, in particular for any

of the raitsrs rcquired to be presceribed under any of the
feregein,, provisions of this Act.

Fepeal and savings .9.(i)II 411 laws inecluding rules, rcgulations, orders, noti-

ficztions,circulars or other provisions in respect of any
,.,..t.,er covernsed Ty this Act, wade or issued prior to

the corremcerernt of this 4Act, shall cease and shall

always bc deersed to have ceased to have any force or effect
on e fror such correncerent.

(2) Notwithstandin: arythinc contained in sub-section(1),

21l elzirs under =ary of the provisions rentioned in sub-
section (1) relztin, tc the period prior to the comrence-
ent of this Zet, and remsinine unpaid or unadjusted on
the date of the correncerent of this Act shdll e phaid

o usted, 2s ths case r1ay be under thc said provisions
2 this Act had not come into forde.
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BY ORDFLi OF THE GOVELNOLX
B.R.Pradhan,
Seeretary to the Government
of Sikkin

F 97/LL/77

L =

(3) Ay order igssued, clairs pald, payments made or 1
any other action taken bufore the commencement of thisi
Act in respect of salzries,and allowances includin_ . v .
advance payment thereof =na all other matters governedt
by this Act shall be deemed to have been wvalidiy
issned, paid, made or taken duly and properly ana
under proper legal authority.
'
SCHELULE i
(L Section 3(i) and Section 3(2% )
Designation Salary Sumptuary Allowance
1. Chief Minister Rs.2,250/- Es .450/~
€. Speaker Rs.2,000/- R8.300/-
5. Minister Ks.1,750/~ T.s.225/-
4. Deputy Speaker Es.1,600/- Nil
5. Minister of State Fs.1,600/- Nil
1 8. Deputy Minister Ks.1,200/- Nil
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EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 44 Gangtok, Monday, April 3, 1978

LEGISLATIVE DEPARTMENT
NOTIFICATION
No. 10/LL/78

Dated Gangtok, the 3rd April, 1978.

The following Act of the Sikkim Legislative Assembly having received the assent of thc
Governor on the 31st day of March, 1978 is hereby published for general information.

SIKKIM ACT NO. 10 of 1978
SIKKIM SALARIES AND ALLOWANCES (AMENDMENT) ACT, 1978

AN
ACT

to amend the Sikkim Salaries anid Allowances Act, 1977; '
WHEREAS it is expedient to amend the Sikkim Salaries and Allowances Act,
1977, in the manner hereinafter appearing: f
Be it enacted by ‘the Legislature of the State of Sikkim in the Twenty-ninth Year
of the Republic of India as follows:—
Short title 1, This Act may be called the Sikkim Salarics and Allowances (Amendment)
Act, 1978.
Amendments 2. (1) In sub-section (3) of Section 3 of Sikkim Salaries and Allowance Act
1977, the words ““or a Committee” shall be and shall always be deemed
to have been deleted.

(2) Section 7 of Sikkim Salaries and Allowances Act, 1977, shall be and
shall always be deemed to have been numbered as sub-section (1) there-
of and after sub-section (1) so numbered, the following shall be and
shall always be deemed to have been added as sub-section (2),

“(2) The members shall be entitled to such travelling allowances and
facilities at such rates and subject to such conditions as may be pres-
cribed, for attending the meeting of a Committee™,

By Order of the Governor,
: B. R. PRADHAN,

Secretary to the Government of Sikkim
Law and Legislative Department.

F 16 (11) LL/77.

PRINTED AT THE' SIKKIM GOVERNMENT PRESS,
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PUBLISHED BY AUTHORITY

No. 36 Gangtok, Friday, April 11, 1980

LAW AND LEGISLATIVE DEPARTMENT
NOTIFICATION
No. 6/LL/80.
Dated Gangtok, the 5Sth April, 1980.

The following Act of the Sikkim Legislative Assembly having received the assent of the Governor
on the gth day of April, 1980, is hereby published for general information,

SIKKIM ACT NO. 6 OF 1980.
THE SIKKIM SALARIES AND ALLOWANCES (AMENDMENT) ACT, 1980.

AN
ACT

further to amend the Sikkim salaries and Allowances Act, 1977 (4 of 1977).
WHEREAS it is expedient to amend the Sikkim Salaries and Allowances Act,
1977 (4 of 1977) in the manner hereinafter appearing:
Be it enacted by the Legislature of Sikkim in the Thirty-first year of the
Republic of India as follows :— ;
1. (1)  This Act may be called the Sikkim Salaries and Allowances (Amendment) Short title and

Act, 1980. commencement
(2) Tt shall be deemed to have come into force on the 2sth day of October,
1979,
i, In the Sikkim Salaries and Allowances Act, 1977 (4 of 1977) — Amendment of
section 1, Section
3 and Schedule.
(a) in sub-section (1) of section 1, for the words *Sikkim
Salaries and Allowances Act’’, the words ‘‘Sikkim Ministers,
Speaker, Deputy Speaker and Members of the Legislative Assembly
(Salaries and Allowances) Act’’ shall be substituted.
(b) in sub-section (2) of section 3 for the words ‘‘and the Speaker’’
the words’’ “,the Speaker and the Deputy Speaker’’ shall be subs-
tituted.

(c¢)  in the Schedule for entry 4, the following shall be substituted :—
““4. Deputy Speaker  Rs. 1,750/~ Rs. 225/-""

By Order of the Governor,
R. K. GUPTA,
Secretary to the Government of Sikkim,
Law & Legislative Department,
Government of Sikkim.

THE SUBSEQUENT AMENDMENTS TO THE SIKKIM SALARIES AND ALLOWANCES
ACT, 1977 (ACT NO. 4 OF 1977) AMENDED AND UPDATED UPTO APRIL, 1980



